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You want to give authoritarian gys-
tem and what is called dictatorial gys-

tem. 3afaq 7 ¥ 9 g3 9T 4l
FAFATL @I T AT zA fam A
JA £T M UST AT  AIELT A
ararg F g ITR TET AT FAq
wifea ®T

SHRI YOGENDRA MAKWANA:
There ig nothing new in the Bill which
I gm introducing in Parliament. Sir,
article 357(1)(a) ot the Constitution

- provided for delegation of powers to
the President by Parliament, and,
therefore, I have brought this Bill.

In the Bill there ig a provision to
appoint a committee alsp of 45 Mem-
bers: 13 yrom thig House and 30 from
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the Lok Sabha which will exercise the
control of Parliament. After that
this committee of both the Houseg of
Parliament wil} virtually exercige the
control of Parliament, So, there is
nothing wrong.

MR. DEPUTY CHAIRMAN: Right.
I ghall put the question. The question
is:

“That leave be granted to intro-
duce a Bill to confer on the Presi-
dent the power of Legislature of
the State op Assam tp make jaws.”
The motion wag adopted.

SHRI YOGENDRA MAKWANA:
Sir, I introduce the Bill. i

THE VICTORIA MEMORIAL (AM-
ENDMENT) BILL, 1981—contd.

MR. DEPUTY CHAIRMAN: Now
we ghall take up the further consi-
deration of tha Victoria Memorial

{Amendment) Bill, 1881. Shrimati
Alva.
SHRIMATI MARGARET ALVA

{Karnataka): Mr. peputy Chairman,
Sir, the Victoria Memorial (Amend-
ment) Bil] which is before us iy cer-
tainly not a controversial measure. It
seekg to give sanction to certain rules
which the Subordinate Legislation
Committee hag suggested and perhaps
makeg scme supercial changes here
and there. Therefore, this certainly
is not a question for ug for detailed
discussion.

I was going through the debate in
the other House on thig question.
There have been suggestions made that
the name of this monument should be
changed. Well, I for onhe do not be-
lieve that we can in any way erase a
part of the history op this country.
The British rule ig a part and parcel
of the Indian history, and we cannot
in any way think of changing it by
changing the name of the monument
or removing statueg from publie placeg
and putting them far away to put
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them out o your memory. On the
other hand, I think itis very necessary

. for us to have thege aspects preserved
for the future generations to know
what we went through.

1 belieye that the scheme for the
expansion of the Victoria Memorial
should be undertaken, and new chap-
terg of history of liberation quring
that period should be added. It ig now
being guggested that it should pe 2
period museum covering the period
from 1700 to 1900. Glorious chapters
of the freedom struggle should be
added so that the museum gives both
the gideg of the history during that
period. Sir, looking at this Bill, T for
one feel that there is provision for too
many ex-officip members on  these
committees; T am gpeaking about the
Victoria Memorial Committee. I mean,
‘you have High Court judges, you have
this one and that one. It makeg no
sense. Thig iy an age of specialisation.
If you really want 4, preserve what
we have gnd pregent it in the proper
fashion, 1 think the time has come
when you ghoulg have experts on
these committees. It ig not politicians
and retired judges and people who
have got to be rehabilitated gome-
where, who ought to be put on these
committees. Therefore, I make a re-
quest that you may review the policy
as ‘far as thege committees go s0 that
you really have people who can con-
tribute something to the upkeep of
these museums.

There js a provision here that a
member of the committee may absent
himself and permit somebody elge o
represent him on the committee. Now,
what sense doeg it make? Tf a mem-
ber cannot attend a meetings of ‘the
committee, he'is authorised to send
hig P.A. or nominate jomebody else
to atteng the meeting on his behalf?
I¢ he ig not interested, he should just
resign, and you shoulg put the right
kind of people whp are interested.

1 want to say, Sir, that I visited the
Victoria Memoria] just a year ago and
I must gay that I wag really very gorry
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at the state of affairg of the museum
itself. The building ig beautiful, but
the way the historic jtems are kept
there, the dust, the sense of neglect
which prevailg all around-inside the
museum, ig something which would
make any art-lover feel ashamed, of
the way in which the memorial is
maintained. We are now planning to
impoge some kind of a cess or fee. I
woulg say, charge something, but’
make sure that what you charge really
goes to the preservation and the up-
keep of thege itemg which we have.
We have a treasure-house actually in
this country of historical monuments
and varioug other items. But I think
we just go not know how to preserve
or look after them.

As far as the staff jg concerned,
there ig a provision also here for cer-
tain amendment tg their service rules
and 0 on. I may gay one thing gene-
rally of the staff of all museums be-
cause no matter which committee I am
on, 1 make it a point to visit the
museum and the local monuments a$
part of the tour. I have found in the
Victoria Memorial the staff to be most
lethargic, unhelpfu] gnd uninterested
in either the visitors or the children
or anybody around, leave alone in
guiding them. They are not interested
even in being in their uniforms. Many
of them were without their uniforms
at the Victoria Memorial. 1 would,
therefore, guggest that we think in
termg of an all-India gervice for our
museums go that people properly
trained, properly groomed ang pro-
perly chosen for thig particular job
are put in charge gf these muséums.

Sir, I would ask the Government
whether there is any provision for a
protection force for our ancient items,
our art objects and other things. You
have the Railway Protection Force,
you have this force and that force. I
want to know wheéther we have a
similar gpecialised agency for the pro-
tection op gur museums. Besides some

are officer who checky up some con-
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signment in the customs if there ig a
complaint, by gnd large, the best
treasureg of thig country are being
smuggled out and sold in the inter-
nationa] market without any Kkind of
control or any kind of effort to gtop
it or to see where thege gangs operate
because most often they operate . . .
(Time-bell rings.) I have not taken
even three minutes.

MR. DEPUTY CHAIRMAN. Five
minutes.

SHRIMATI MARGARET ALVA:
Eight minuteg I have.

MR. DEPUTY CHAIRMAN; Total
four minutes. One minute you have
already taken.

SHRIMATI MARGARET ALVA:
Let me not waste any time. DPlease
give me two more minutes. I have to
make a few important points. I
would, therefore, ask Whether the
Government hag any agency by which
this collusion hetweenr the Govern-
ment, very often the Customs, and
internationa] gangs, ig stopped and the
smuggling is put an end to. It is a
known fact in Hyderabad about the
Salar Jung Museum that each year
you go back to it, you find more ob-
jecty missing, ang it is said that
many of them have been replaced.
The originalg have gone and have
been replaced by models made in
India just to look alike because no-
body is any the wiser for jt. I know
you have rung the bell. Here is a
report which’' hag eome about stripping
Goa of its antiques. Here they point
out that though the book value of the
missing gbjects is Rs. 42,000, it is not
even 20 per cent of their value in the
internationa] antiques market. These
itemg Were taken out of them museum
and than they went to y handicrafts
centre and then to an office in the
Government and finally they dis-
appeared. And nobody hag been able
to trace them as yet. Nobody knows
where they have gone. In view of this
1 would like to ask again what the
Budgetary provision ig for museums
and upkeep of this ancient monument
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in the country. Is that provision even
0.1 per cent of your Budget for educa-
tion and culture? This ig one thing
which requireg much attention and
something more should be done.

There ig one more report to which
1 would zlso draws the attention of the
Minister who is here, which came yes-
terday, gbout the Bhilwara temple and
the renovation which js going on.
There art lovers themselves have pro-
tested that the way in which renova-
tion and cleaning ig going on, the very
objectg of art being destroyed even
within the couniry. There are various
other pointg which one could make...
(Time-bell rings) Please let me at
least conclude.” There is enough time
and there ig hardly anyone speaking
on this . . .

MR. DEPUTY CHAIRMAN: You
have already taken about eight
minutes.

SHRIMATI MARGARET ALVA:
I am concluding in one minute., I am
not raising any controversy. I am
only making a suggestion.

The question of the way in which
the foreign museums compareq to
India are maintained—the lighting, the
airconditioning and even the question
of temperature for preserving the
objects which is very, very impor-
tant—ig something which we have
neglected.

I would like to gk finally that some
effort be made f0 gee that school
children are taken to national
museums ag part of their curriculum,
history and g0 on, so that there is
more contact between the past and the
future generations. Thank you.

Mo wgo wam Fag (srowew )
wETia  sagwafs  wEiRa, HiTH!
gz imwd §fE S e gaat
tarifear  wmrvar qwiew fagas,
HT 1981 U< s fagre wae F@
T e e g1 §I98T yagA
FIAFR @I w0
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Mwq, & FATIT DT F1 AT
T g Hwdl Ifga e
@Ay & faq @i qar  =igal §
f& sy IER dFagr #@te g™
#Fr @ AmAl WA w@q SR
faerr darma &1 F1ANC G
oAl wiar STl Frg@aag
fwg Fard T Aigar g TR
#den  # fiemdst  fadgr #

| g

sy, gardl fagd fwen =
agEal ¥ T A T fEe gdw
sFw srar g f5 fea  ofcfeafaart,
§ fFa wen @ag fagas weqq
fearmr & A", g9 FAFITHA
afz frdl oell fams F F1E a7q
fagy A fzard 3 drggd gdf &0
I AT ? 3@ I A afz foen
adl wAlRar & wsEEr & AT
st faet @ & wemfag  aedy
w1 wesdiwve A fad dizaw fwen

A ShrET T AW g ... (sHauiA)

st AT FAL (IS ) : Wodl-
FIO T HFIT |

A AWE mear: a0y fFad

fFar & ... (egauts). .

o Igawafa a1 gfag,
gasr | Hfag

M TP AT ¢ o d3w@ W

e ar 99 &3, efadw w7 .
(saaym)

s guawafa
z“rfsrq' I

IAH qrad

T T® waw fag : WAy,
fSqar sga W S § fEur ot
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®@E Howd madg awm fF Av
qud ¥ IGF FE(AC A TS|

Hwy, F® FEIfAF gear
gmegs H Fr gy f& gudr  wm
FELLAT  THIE  gwem fagaw
W o, g8 gifag gwes §
Figl &% Tawr A AdTSt g
TE q] THIRF @ QG
d geaifia  @eedi At sraar
FO ART FIG g awey K 3F
Farr =gar g fF gard aa|,
gl @I A 3w HElA
fasifaal ®1 Qo0 =0 § wewrg vl
qeGg W F T THTC A ofeaq
FIEF  I| HGHTAEG A QAT
JIET

oiqq, safsqna & & § 1w &
oftgda Fewr #Hadi g1 faweifaar
TE AT F gfagre HuF qes
g efaRre WaAw g8 qw g
g UG F WrA-geERT, qfqest &
gIFT A & eI g Ed am g |
fasdifeur emvd ez F wvafeni
F fAg T q&T xogw oA &
fom W g & faw wwv @
gAA AT A AfeAl FTART 0
W, TEE W oFW FEE
gfes ww Ffaddr ga <A
fatig # 3@ fag Faw fam
Ffar av@ g1 o % wwg
qd I wWH F gEmfea  Aq
St wReER fag S F oA s
AT AAREY fwar  § 77 aa
am fwas 3 a9 =wfe m@r
AT & ToFkw T FAT g
FA AW &1 4T IR W9y
oo 757 wanrw uw gegqrada
wigar fagms ¥ d@9g 7 xeret faar,
WA g@ F W™ FEquTar §fs
FHIT WL Agf W AC
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Ay, 39 fagas & ag gearada
azedt w1 fgdg & aw 9v fAQg
FW FFF ArAdi T gAr A
g+gr ag g frarfs 3@ T
# ofeqdr FT fzar g T8 g4
# F3T7 FAI FZW I E
JART 4 TIWT  IAF AAIGRT AT
afegas g1 A, # a8 ST
T g1 1977 H AT I@T MWW
¥ Staqr orEfFT @A gET e,
398 qd w@Eas HuF R AT
FATT AW AT A [T R|AAT 9T
gagr ¥ wid Q@ ghRT sMT ar
g VR AMT Ay sweafear

st TEFew gue ;o 3w gfRw
i Aaud R A v

sto w@ sam fag . IqF 9F
up sk a@aq 1 EEAT A
7€ ft  wF A et aar
Ars, A AT ATA OAA ATEY FT
fearar | ag s Aha #1 ofc
T o ag@dy I W !

qraae, wrd S & fv oS
FE A7 AT AW AE FT 9T,
F ¥aq qw § qRadT T ET HE
g, ggam ETAMIAL ... (FWamA)

=it dax wgE (e ) :sfma,
§ arvar =igar g fv afsa N @
sary ¥ fe@r faser =afsw & 9w
qv fpedy Y FTATH W@ wAran?

& Iwwwia 0 "I, WM
wfg | oifsy .. (emaEm) L.

zfo ¥y wara fag :  afk aremsy
§ faodt e & ag Ao fawel-
fear emITF AWM FEIW@T F AN
Far Aar o &7 § ofeafea s

FEd ¥ @A W|E N IRArg
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feag 19778 wr@ N AGrA Sstaar
T 3w war # fasaar 91 g9
TART ZAAMA FTENA a4y wF Wrar
fo faweifaar w1es &1 am Feqar
FAH FaT JIT NFaW FIT
AT IEERA IR ¥ oFd FT
e HE WA AR ny S |
aar ¥ aF ZAF I I
FEAT A ... (W@auw)...

* gmawwfa . g @A
Af9T | aga qg7 FAF 1T §2
waqra & B

sfmat gifwer gdtarg (S92
WRA) ¢ TG W AT W
ad AT ) ¥ T[T Aq@

o T Faw Fag R,
q Qe &7 £ Jamt A1 T
gaiff qga argma T A AT
aigar § 1 A FIA AT FG F7
gt F7 F1 gmrm Fewm fF
gwrtfag  agedi 7 7 A F ofeada
FW srgars fearg  ag el
Fifw §; 9@z eara Ag frar
strar wfge, @1 dg #¥ gA: W
F agra wma welt et gfrw
e 1, saveim faen g Sy,
g% foaen warmm wEw oaw &
faw Fmg %ar g f5 fer Sda w
Th wARDE FE & vZ W H
RIACFQAT F 37 qHadia AwAr &
TFATFA ZIN (Sigar i frsel el
dagdta @A Faf gar g o
wsal Harg Agw fadas sraudq
Far g1

MR. DEPUTY CHAIRMAN. Now,
Mr. Harekrushna Mallick, Only four
minutes,

. SHRI HAREKRUSHNA MALLICK
(Orissaj: How many minutes?
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MR. DEPUTY CHAIRMAN. Only
four minutes.

SHRIMATI MARGARET ALVA:

R~ What is this, Sir? Only four minutes?

MR. DEPUTY CHAIRMAN. What

can 1 do? Only gne hou: has been
allotted for all the Members. I have
no powers.

SHRIMATI MARGARET ALVA:

More time ig given to other™ Things
than to thig gerious gebate.

MR. DEPUTY CHAIRMAN: Nobody
is interesfed in gerioug matters. All
right. Now, Mr. Mallick

SHRI HAREKRUSHNA MALLICK:
Sir, I would like to make one thing
clear. I shall be speaking undisturbed,
whatever may be the number of
minutes allotted to me. The second

thing is that I will be making a few

preliminary remarks. You are giving
this very little sttention in Parlia-
ment and we do not want to be a
party to it. This is an important
matter. Sir, ag one or the honourable
Members hag said, those persons who
are in charge of thege things are play-
ing the mischief and they play their
role and i we leave this undebated,
then it means that we are also a party
to it. On that score also I have to
speak more about this; otherwise, I
will walk out in protest and I will not
speak also. 1 say this because thig is
a very gerioug matter. -

Coming to the gubject, I would only
like to say that this ig actually the
time when we shoulq repeal the origi-
nal Act of 1903 because pur Parlia-
ment gtarted much after that. So, the
original Act chould be repealed and a
new one enacted. And, Sir, wHatever
name We Mgy give fo these monu-
ments, we should see that thege monu-
mentg are looked after as our owh
property. So, here there is no mean-
ing in perpetuating a chapter of his-
tory by having this name which re-
mindg us of the ract that so and go wag
the queen or empress of India. That
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time js already over and I am parti-
cularly mentioning thig because, we
had every hope, when we pgot our
freedom with gur gsatyagraha and
ahinsa, etc., that the Britisherg would
be friendly to us and that was why
we joined the Commonwealth.
But thingy have proved otherwise.
They are treating ug as Blacks only
and they talk in termg of Blacks and
Whites only and thig they have de-
monstrated recently in London. There.
fore, we should not perpetute their
memory in thig country and we
should not have anything which Tends
to perpetuate the memory of their
rule in this country. We are proud
of the fact that we are all black and
Wwe are a cotintry of Blacks. We have
to renew or renovate everything as we
please ang we are not obliged to
please anybody outside the country.
We should gee that our monuments
are lookeq after well. Here I wil] not
blame this person or that person, this
Government or that Government. Our
party was also in power. What I say
is that there is no sense in carrying
the “Crown” still with ys as an orna-
ment. I am sorry to say here that
I have heard in Parliament that we
are getting some envelopes and letters
with wordg like “Crown”, “Crown
Office”, etc. I wonder why thxs legacy
should be continued in this country.
Whatever happened after 1947 should
be retained., (Interruptions).

SHRI RAMAKRISHNA HEGDE:
What he means ig that there ghould
be uncrowned queens!

SHRI HAREKRUSHNA MALLICK:
We should gee that these monuments
are properly looked after and there is
no sense in just changing the names
also. As an honourable Member has
said, the members are no merbers
and it is gaid that the Governor can
send somebody in his place. How can
a Governor gend somebody in his
place? Well, if it is the lady Gover-
nor or the spouse of the Governar, it
is'all right. But can he gend the sec-
retary or somne other officials?
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SHRIMATI MARGARET ALVA:
Sir, on 3 point of order. A Gover-
nor’s wife is not a lady Governor. She
may be called a governess.

MR. DEPUTY CHAIRMAN: That
is stil] worse.

SHRI HAREKRUSHNA MALLICK:
I do not know how this iy allowed.
We can also seng somebody else as a
nominee. Therefore, TE€sponsibility
must be fixed. It ig 5 national monu-
ment. Every State must have a say in
it. Thig is a part of history. As we
have gn English Centre in Hyderabad,
here also, we c@n have a History Cen-
tre where people can do research and
publication ete. This museum aspect
of it should be manned by techno-
crats, We have to see how far we
can manage it so that the whole coun-
try can claim a share in it and feel
that thig is a monument which be-
longs to all of us. The foreign tour-
ists should get all guidance. I do not
bother about the name, But it must
be Indianised totally, It cannot be
perpetuateq ag a so-called tourist spot
in its present form.

=Y TR ATA GSAAR (AHTHRIN)
313471 &, N 93 fgd gm aray
w98 az1 a3 fAgus ady
13 wr oM A5 & fan ¥ Ak ¥
%313 & ard, @F57 93 78 fadas
AMTT F AT O, A F9 o a1A FT
fra) am@a 53 N F A®T
FA7 AfEq 8 T 3 weae 735
TR §, 30w mImy ¥, ¥3 ark
ETIFT AT AIAT B WA F |vRT
FOHIF A F7 A IIF THT F)
goe & argT FI§ fAw g gaed IR
HIT ST77 ¥ —-T9%) AT waRT )
sty Ffal | AW B WAS FANED A
U WIAT § AT R qATATOAT
TF 937 AMT L BTHIT 9@ W)
feg & M5 0% guy waEl &
grar wfant . @@ @@
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frgn st & e od &
AR AT A ST HT Fg FAT S7aT &
IETT BT F9 17 & favar FET
aifgg f& agt N guar N9 37
IHFT A LF% AT T J1F |
3T F GIAT FT QU Frasrq  fwav
ST 1 FEY AFT S TATE § OSW
FY GTEATHIT 914 71 3fee Jawwm
F1 %@ T & foear st afgg fs
9T FT AT F7 g TAEAT FL |
A4 IA F grIq qgF @UT §,
d ®1§ @F A1 g, A FIg TATAT
FE® a2, F fFQ gwrT =
s & 1 ag fadey afagi
wIFfqa ®TA #7 T F7 qFAT @,
IqF QLA § FIA UFAHAS  FAT
A%y § | TF qUN AT AV qFedr
NF T H o g |

g0 g 1 ag fagas A
™ g A HA wwey amar §
AT waEr S & exrw § A G
#f 7gt o1y f5 arfgeere 7 faden
TIH F9 a% fergeaa ¥ swq WA
g At & from & g AAA
geen ¥ wg N Fmr v 4@ &S
I &, ®A ATy AP FEq, AW
qay TEAT AT AfEq ) H 9T w7 AR
famrrar =rgar g s faow dre awl 7
oA F gud ¥ @ AT A9 AR
gfaad gz wdl, ww & aw &Y
FEHT ¥ garal e ey 7 ad
¥ wrgat § & U7 maAy S qAA;
¥ & 7 gex wifgd M fafeqa w7 &
faseifear &1 & 717 & IF &1 T
FT T KT OWTSET FT AdSTE W
qUT Y Are Oway o @grA R &7
A g, qa w15 wmfa agl gl
qTg g AT gEAv =Afge Y TAF!
FT FIAT § | WIT FT GF F ATIIA
gt fx fraaifar qifas & ¥q-c
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T uw qfg ot g€ § A% ag faza-
foar =1 wfa &\ s@ & g qF AT

o9 F1, B =¥ &1 M7 ¥ fAg

ge & 1 w9 WIS ¥ qut wrArd e

fog fqT et ot € @y mse aqmarn

g AT-wa fgegear & agruAr faa-

far ximz § famr & <9#1 a3

qAF & )

AT  AWE  |rEAr ;133
&1 2fam @ fifax 4

At AR O FEFAA 0 INFH F
qg WEAr 937 W owgy & fR
fgegeama |1 & AT "grUAY
Faxetfar & sas1 Mg ¥ faar &
§ guaar § 5 g9 aw i wfaar
#R gfaat A g9 gFIX AT AW
TYAT F1 gl ¥ FITAT AT 1 W9
AW FF W W g FEQ @ Y N
(=maenT)

s Ieawmafa
MIT g2

afqat 7dl,

Ay e A @A o ATH W
gzrgd A sfrar € gargd ag #
H1ZAT Z |

MR. DEPUTY CHAIRMAN. That
will do.

SHRIMATI MARGARET ALVA:
There is misguiding by the guide.

A IR} AR FEAI@ ¢ FE ©A
33 3\ AV E gaaar g fo oaraAe
gAY ST ¥ I1T 9T £qrA 39 WX
qradra IFAT Ry qTIAT Y
£qr7 ¥ T@ FT IAT AN A1 HIW
aofafqad #3 | TFATE FF FT
& wrAY qIq GATST FAT §

st ggmnfa o owdH N A=
vHA: ¥ S @arey #ieF )
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st AT gErE WE (ST
J3q) : AT FZI § fF N7 faqe §)
dra faaz & & #r digar

=t Iggwnfe : =g @ fagre
FIAT 2 1 WA F QU 9T GHY
g

St AMEaT S e § Avde
arg g owg

[zo &wa gwaweas (1o
FECAT) ISTET 3]

gy wgrufaat & w3y &0
wgsAd AE g @ wAF i
& & a7 wWEsmq & g X
oA W F AGTASH AT wgrafagi
F1 gured FT faar =< gl gw A
37 & A g8 gz fE fear o
Fg FT fF g7 &1 AJUSAT T
agrufaar a2t atfen 1« & W =
# ag a1 wg w1t 5 omow qw &
FgTUsTal Ay wgrafAay & av gw
¥ AR # A IA HAS AE-
ufadi & g0 F1 g F4l g )
qg a7 WO @wa ® AE owldr
sftag, & gov grwiE fage far
"7 st ¥ fagaw w5 gw e
F ag g8d ®% | ¥ qUAY @y ®
gz g fearar srgar f& 35 ara
v &g 7g wgruAr faFifar 4,
A1 IEYA gATY M F JTY FAT-FFT
FATATT g Ry a4 AT guR e
q% 7 FqU Agl ar § M zufwg
# fadaa wear fF ag TATH BT AT
frarfaat & 39 &1 fazar s A1
fagifcar &1 AT gETHT 59 arzadl
FT ATH AT FF A1 ATIHA AT
gfiun g AR W sE faa
T oMy w1 AW F oAy F fed
gata &z faar o ar fedrar am
g fzar <@ N W HaF 1 q&
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oY & a9 & wwd AE B |
fedy ot Iw Faw F amw o7 fEa
ot W o7 FaTw A A F ATH
qv 59 av degr a8t g St
# g g9 &1 A @ faar sz
(wra & &) =iy gL

IYEAEA (Tfo THIF ARAC):
€2 w7y TF |

st AT WA wEt o gEd
qra, TitEyT § gEA fear g a1
wel ¥ fiw § fawfaar @1 qfx
v 1| IF 7y arg FLgaq ger faar
wa TEIT Y IA@ F AL gEAT @
FgF & M A IET AT FW
ger faar ot atg ¥ avarfasr F
gidt &Y udr FeRiarg F7 qia sy
qAE 9T qAT AT )

oY §IT WA - AL 9T A
Fifgd

ot AmsaT wuE wgt o ¥ gay
AT F FTE w4 FLEAT ARAT | IF
¥ gad q@| g

ITqWTETSA (T THH STHTAT)
gl §red, w4 @w s
Please conclude now.

SHRI NAGESHWAR PRASAD
SHAHI: You control the House, Sir.
I am finishing, @ & 3 Tgr4r f faza)-
faar w1 wfa 781 & g2t sg AR gy
FT F AT JAA S 4 AEL Ty,
TAR HIIUST 57 FIOfRAT F oy
qIT AAAT AT FT WY SHERIT FIAT
g WY & AT § 3T e
¥ UF AYF § H99 F gaq1§ Froagr
@y fqigas g 38 #) f‘g;a} T
q7 TIAT T FATHY, TAAT KTHT
fFST T T 7 HTERGEIFHT Al
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# mrywt eqry fawrar w@@ar g
fo 9 a5 W@ 39 aw@ & fewdw
FT HIRTA FAFT 0 g WA A
A, FFS F KGT FG g AWAC
gt ?  zufag & o mE ST
fraza zar g f& S feqr warey
wrax qra g, mra efgy fr fadd
fagafeat & & S 3@t wT F@
Iy TRA TAIT &, ¥ A wrar
% fostr aTEH T W |

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Yes, Mr. Sha-
hedullah, only three minuteg please.

SHRI SYED SHAHEDULLAH
(West Bengal): Mr. Vice-Chairman,
Sir, I find that there have been seve-
ra] suggestions macde for the altera-
tion of the name, Those names recall
to our memory the experiences asso-
ciated with those 'hames. What is
the picture of the Victorian period?
It ig the expansion of the empire and
the Doctrine of Lapse, sometimes by
war and more often by crooks,

SHRI NAGESHWAR PRASAD
SHAHI: That is in the books.

SHRI SYED SHAHEDULLAH:
What do we recall of the Victorian
age, ag the British call it? The first
decade of her reign saw Dgalhousie’s
conquest. And the second time on
our part there wag our first war of
independence and, cn their part, the
crushing of the upsurge by murders
and brutalities that were let loose
all over the land. Angq we have still
memories if such things lingering all
over the land, Then, what about the
later period? In the later period
there wag the imposition of the Arms
Act, the imposition of the Vernacular
Press Act and the cotton excise
duties, opposition to which-came from
the middle classeg and all classes,
the national movement arose with
opposition to the se. All in all, the
Victorian age wag conspicuous by a
retrograde turn in the administration.
That the Victorian period wag SO,
naturally shoulq irritate ug.
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About the names suggested, please
do not take it that I do not share the
regard for Kasturba Gandhi, Ag a
matter of fact, I am happy that before
I last dissociated from my former
association about 30 years back from
my co-workers in the Congress. I
could raise the memorial fund in my

home town, for Xasturba Gandhi
Memorial Fund, Let there be %o
doubt about it, Let there be no

doubt about Netaji’s name or our
regard for him, We of the Left in
Bengal have a particular regard for
him, In fact, all over India that is
heard by all the citizens of India.
But the question ig that we have to
keep a particular period in perspec-
tive, So, I woulg rather suggest that
if the name hag to be altered, we
should give it Mangal Pandey’s name,
who fired the first shot against the
British empire ang representg the
song of the soil, those who revolted.
Those who were in the first war of
independence, they were the song of
the Indian peasant, they were the
song of the Indian peasantry in
British uniform, so they should be
hohoured. What had the Nihar
Ranjan Roy Committee suggested?
They suggested that it should be a
National Museum of India and the
entire people’s movement should be
reflecteq in that. If that is so, then
Mangal Pandey’s name automatically
comes to ming ag the luminary of the
period whose name shoulg be asso-
ciated with it.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Please conclude
now. !

SHRI SYED SHAHEDULLAH. Sir,
F rigse seldom, I rise on a few occa-
sions, I woulq therefore request you
to spare me a few minutes more.
Coming to the features of the Bill,
it ig lengthening the chains of
bureaucracy, I is said that wider
representation ig being made. But,
I find only lengthening the chaing of
bureaucracy, Some otherg have also
spoken about it. ' I endorse the sug-
gestiong made by Smt. Alva,k I would
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not repeat those suggestiong or g0
into details, .

Our experience hag beep that these
bureaucrats do hot care to attend
thege meetings, ag woulg be said by
another hon, Member wof this House
who happened to be a member of this
ingtitution.

Thent with regarg fo services, the
institution ig expected to have a pro-
Per maintenance of recordg and ex-

hibits, render intellectua} pleasure
and education tp the people and
also provide opportunitiey for re-

search, In all thege items, there is
much that ig expected of this institu-
tion tnd a great deal has to be done
to bring it to proper standards. I do
not go into detailsy Mrs. Alva has
already said it. 1 would only add that
if it is to be a national museum, then
the conditions of service of the staff,
thé employeegs and their scaleg of
pay have to be on that nationa] scale
as has been done in the cage of
National Museum in Delhi. The Gov-
ernment have accepteq the commit-
tee's report, so the services conditions
of the employees, even of clags IV
employees, have to be on the basis
applicable in case of National
Museum.

I have already told the Minister
that now bags are being permitied to
be takep inside the national library.
I am afraid, in this way there is
likelihoog of some books being
stolen. Such a danger may exist every
moment, I am only objecting to the
manner in which thege things are
being maintained. And you can see
it for yoursell. .

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Please conclude,
becauge 1 have given you six minutes,
double the time,

SHR! MURLIDHAR - CHANDRA-
KANT BHANDARE (Maharashtra):
Ohe minute more you can give him.

THE VICE-CHAIRMAN (DR.

RAFIQ ZAKARIA): Other speakers
are there.
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SHRI SYED SHAHEDULLAH. 1
have just a few suggestions, Sir, very
valuable manuscripts and records are
there in the museum and also in other
museumg and libraries, But one
serious question will arise that there
will be no one left to reaq the Persian
records particularly because the ex-
perts are dying out. I would suggest
that some texperts celll should be
organised where training should be
imparted to experis; otherwise; ulti-
mately these records will become
like the Mohan Jo Daro records
which no one would be able to read.
Thig is my first suggestion,

Then, arrangements should be made
to improve the services. I find even
the sewerage lines and even the
lavatorieg are not maintained. Thig is
the condition of the institution,

Then, Sir, the editure construction
of the building is in marble and only
the Archaeological Department is
competent to take care of this type
of construction. The CPWD do not
have organisation to maintain mar-
ble structures, So, either the CPWD
ghould be enabled to do that or ser-
vices of the expertg from the Arch-
aeological Department may be lent
to CPWD for purposes of maintain-
ing this building.

With these words, I
Thank you.

st e wrg (fagre) o
37qwIsger 1, fREr @d 3§
TANT azeqt T 35 wgr & Ty
frgan fagrzreqa aft @, wfsa
arg & 7R g frare W &
£TX # RNfirr F 1 77 T8 arq
77 7 @ {5 oY wEeaqw swigAd
fegdas &1 99T FT¥ FT AIAT
TR wrea gar 3 faaxr qos vfy &
Tlo f1gredar ¥ I wgrm thar
a0 ok Sfag waver w1 faqreara
wofga @ @ ) Aregaw, arad)
AP Aqr AN gAOrs Afaedars
wRE w1 7w 97 Dr foe fraafear
wRYesq v Fag ¥ 0 Iga gi

conclude.
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I8 97 QYT K e N
wtearas fadr g, sa % 699, 1972
% feawr ¥, ug gmit favo of
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1750 & FFT 1800 3 FIA-GOT
#! TEUF FIILAWAT e q7 2
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fagifadl 3 38 =@ gue F: gL
NG F W7 §Y fgqr AT 1750
F @AW 1700 & 1900 aF *
200 Il % FT-gve w7 fRgivor
frar 1 T day ¥ wer faaww
gg 17 5 fom awg & <% fa=re
Gy awrA 3 faw @8 1 A7
WYX 50 I aF ¥ AIQT 7471 H) &vy
& awqw  wrew sheiE @ Sa
T QU A Pt AEAlT WS
&y % faor I¥ FW & W 50
T WT WM S@r AT HIPT He
I9%) wafg 1700 § dave 1952
ax #yvww a7t [ifge arfs
BAIG FrRaAr ® EQOT APAT ®
argeary Baidr At Y agE .
(=Tmenw)

Wt azfag s@rg a7 (Iar) ¢
T3 & feaid @) v @, Mg foear
wa &

st THEE AT LR
aTgar & FAT P @A g
arrfa £ FAA Wi gmd wrwEd
¥l #I3rE F FAA v E&ST Wl
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f fra atg AT wa@sAAT ITQA FT |\
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gaq & wEley &5 & adx &
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T F IR I IX vaww ©9
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I7 WY F 9% q@ART &7 fRar §

fr sy vrezfear wIHA %)
geav sfawr aEy ;M o F
IFAIET 3w ¥ At fr fara-
#fq T8 AT HFATIA-IH T WG
¥ v faey ¥, sad) shfefeat 3
Te "W R s w3 awl g
grvoor anr £ g g 1 owny a
W1 g7 AN A gar ad @ fF
FhAawe fyzod ®ESITH K7 FT
ATH qIEAHS ®HewW W vg faar
ST | §A TIP3 qfrags H——
zfagra 3 geAl F) HIEIA F)——am
A @t =@ s, e gw F
At wrf ardT o
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FUAr AMfeam Fv fagr g
T2 T HIN A TR aga geRrens
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gqfeqa & 1 o qWEm @i o &
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® ¥ a7 ) feEr 3 far w
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1700 § &FT 1852 a% *T HIF
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WA § 93y wed MafRg §E0
aqIgar g\ q|f &1 ww@q  Ia@r AT
a7 F) fggar 3 aw X s3eq &T
frar =t 9awr gafambe  aral-
g.fagt 7 T8 § 3 arg fsar fa
HIA FE F2 A awar f& qwi 3
N7 9T FEF a7 F FF qd A |
afrT 38 wegr A a@ge, fAg AR
®7 X 98 WwET sITA AT A1, T4
ATR YT U WY H IREIA AU
3-8 § mmrEv W@ g oWiT 4
g+g fadfwat &1 a8 w9 & frgnd
g aiv #2837 & f& gaavg & araf
87€3 &) AAT 9T HIT JIA  gAA
gast T& w7 X gar fwar @ o
gafay fagigrara @R faiaaar
szfwa &¥% 3 fa¥y =mrgwas gar
g 5 oar eqfagt 3ot & o9 €

. gqawrsee o, # wrgar § fw
fazaifrar Jpifeas oaa o @
uiT g9 U % AT F@ A% fF
TY WET S4 AIIMI F) WEST
gl 9T QiF @ FT FAML WCSAT
955 a¥l g% | ®
&= ey
RIFAFT, ATAN A1d A HwEd
femas 3 ark ¥ var€ 0f §, Iy
fe fagfan, avearg, Har feafs,
ge§dl w7 qAwas ¥ w9 faswmw &
Fra § @t ag A faqe w1 a@
gl & 1 3% fawmr swr W gg
ara qgf @A g Ard ¥ 1 g
et & atw # ogn fagan ST ged
H AwgA HAQATE |

SHRI SANKAR PRASAD MITRA
(Wesy Bengal): Sir, one of the ob-
J'e_cﬂves of this Bill appears to be to
give wider representation to the
Board of trusteeg ag recommended

° by the trustees. Sir, I was a trustee
of this Memorial for nearly 16 years.
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For about 9 yars I was an elected
trustee and for 7 years and five
monthg T was a trustee in my capacity
as the Chief Justice. For the infor-
mation of the hon, Ministey I cap tell
her that amongst the trustees the
Governor, the Chief Justice and the
elected trustees take some interest in
the affairs of the Memorial. 1-did
not find, in the course of my tenure
as a irustee, other trusteeg taking
sufficient interest in the improvement
of the Memorial+for advanc-.
ing its purposes. From that
point of view, I support the
suggestion made by Mrs. Margaret
Alva that if ex-officio members have
to come, those ex-cfficio members
must be specialisty who should take
active interest in the welfare and
betterment of the Memorial,

4 P.M.

Sir, this Memorial eontaing valuable
exhibits relating to the history of
Bengal and of India in the eighteenth,
nineteenth and early twentieth cen-
turies. Apart from ihese materials,
the Calcutta High Court, under an
agreement, has leoaned out to this
Memorial variougy valuable docu-
ments, including documents relating
to the revolutionary movement Wf
Bengal. Therefore, these exhibits
shoulg be properly preserved and
opportuhities for research that are
there should be adequately safe-
guarded.

Unfortunately, Sir, during my
periog ag trustee as well as in the
subsequent period, various represen-
tations were made for the proper
maintenance of the building ag wel
ag its 6T-acre lawn, but these repre-
semntations were not always sympa-
thetically considered. The resuly has
been that the Vietoria Memorial
today is in very poor shape. A detail-
ed report has been publisheg in the
Delhi Statesman of the 21st August,
1981, to which I respectfully draw
the hon. Minister’'s attention, From
my persona] knowledge, T can inform
the House that many of. the state-
ments made in this report are correct.

There wWag also a Droposal for a
son et Jumiere like the one at the
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Delhi Red Fort and at Gamdhiji's
Ashram at Ahmedabad, But up till
now, nothing has been done to give
effect to that proposal.

I do not want to enter into a con-
troversy with regard to the change
of name. But for the information
of the hon. Members, I cah tell them
that the need not be very much
worried about the crown, because
there was a bronze crown on the
head of Queen Victoria which was
stolen a few years back and instead
of the bronze crown, there is know a
wooden crown, I do not personally
feel that it would be appropriate to
name this Memorial either after
Netaji Subash Chandry Bose, or
Kasturba Gandhi, because the vast
majority of the materials in this
Memorial are materialg relating to
the reign of Queen Victoria and
Some of her succegsors, Therefore,
these two names do not appear to be
appropriate, I do hope, since the
time is very limited, the hon, Minister
will take all these proposals into con-

sideration ang particularly while
nomihating the trustees, she should
nominate artists, art-critics, histo-

rians, archaeologists
cialists who should
interest and quickly
Memorial. This has now become
a scandal spot although it should
have been one of the beauty spots in
the city of Calcutta, and unless it is
properly maintained it will also con-
tribute to environmental pollution.

and othepr spe-
take an active
improve the

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARTA): Mr. Chakra-
borty. Two minutes, as you said.

SHRI AMARPROSAD CHAKRA-
BORTY (West Bengal): Mr. Vice-
Chairman, Sir, with regard to the
Board of Trustees, it woulg be very
appropriaie not fo make the Board
too big. What we have seen in that
this is an Aect of 1903 to which an
amendment is being brought before
the House in 1981,
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SHRIMATI MARGARET ALVA:
In 1972 also there was an amendment.

SHRI AMARPROSAD CHAKRA-
BORTY. If the Board of Trustees is
formed with greater numbers, pro-
bably no work will be done. The
Board must consist of specialisty as
suggested by my hon. colleague Mrs,
Alva, ang also by Mr. Mitra because,
otherwige no work wil] be done. It
wil} be a big, unwieldy body without
any work, Secondly, all the picture
galleries and gtatues are not properly
arrapged. There should be two divi-
sions. Thera shouly be one division
for the period 1757 to 1857, that is
from the period of war by Sirajud-
daullah—when we lost our indepeh-
dence completelly—till the first war
of independence. The next division
should be for the period from 1857
up to the 20th century.

Sir, if you enter the museum—Mrs.
Alva went there—you will be sur-
prised to find that big statues  of
British Generals and otherg are there
but the history of the people who
gave their life and blood for the
country’s freedom and who fired the
first shots for freedom is not repre-
senteq there, namely, that of Khudi-
ram and Surya Sen who declareg a
war of independence in 1930. Th fact,
then there was independence for
six days whep the British were com-
pletely driven Sut. But no such his-
tory is kept there. This is a very
painful thing. The place is decorated
mostly with the statues of British
Geherals. Again, so far as the his-
tory of the INA is concerned, only
some symbo] ig there. If should have
been given real importance, But
nothing has been done up to this
date. -

Now, regarding this area, its clean-
liness, regarding history, the arrange-
mentg there are very inadequate. So
the Board shoulg be formeg with at
least those persons who have got
interest in these things. Just now
Mr, Mittra hag pointed out this thing,
But I would draw his attention to
this and paihfully I woulg say thal
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[Shri Amarprosad Chakraborty]
during his time also nothing could be
done.

Then, Sir, another suggestion has
come, Shahiji hag suggesteq that it
may b€ in the name of Khudiram
and in the name of Netaji. I very
much object to make it a memorial
in the name of Netaji, After rejec-
tion of the Khosla Commission's
Report, the mystery remains mystery.
Also it ig so after the publication of
Transfer of Power. 1 do not know if
ou have gone through it, Sir. It is
in seven volumes, The decision of
the Aftlee Cabinet says. “Let him
remain where he is.” 7 am hot enter-
ing into the details. But the Khosla
Commission Report has been set aside
by Parliament, So, a memoria] in
the name of Netaji should not be set
up. There may be a Netaji Library
or a Netaji Museum and such other
things but no memorials. I  very
much object to memorials in the
hame of Netaji. It may be in the

name of Surya Sen who declareq in-’

dependence in 1930 or in the name of
Khudiram who fireq the first shots
after the passing of the Act in 1903.
That may be done. I would rather
beseech the Education Minister to
kindly see that the Museum does not
really carry the name Victoria with
it. That is what I strongly say, that
the name Vietoria shoulq be chang-
ed. After Independence, there is no
meaning in keeping that name, We
should not now bother about the
British regime and also the names of
the British ...

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): But you have
heard the former Chier Justice when
he gavie reasons why it should re-
main there.

SHR] AMARPROSAD CHAKRA-
BORTY: He did not categorically say
that—He suggested some name. (In-
terruptions)

SHRI SANKAR PRASAD MITRA:
T did not suggest any name. My point
ig that if a memorial is to be built
in the name of Netaji or in the name

of Kasturba, it should be built by us.
Why should we name a British Trust
property after Subhas Chandra Bose
or Kagturba? .

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIJIA). But you also
suggested that gince the material per-
tains to Queen Victoria'g time, it the
name remains as it is, you have no
objection.

SHRI AMARPROSAD CHAKRA-
BORTY: Our own men are there,
Rani of Jhansi is there, Khudi Ram
is there. What a tremendous fight
they gave to the British! I would
strongly recommend to namg it after
Rani vof Jhansi.

Thank you.

THE MINISTER Oy STATE IN
THE MINISTRIES OF EDUCATION
AND SOCIAI, WELFARE (SHRI-
MATI SHEILA KAUL): Sir, I am
very happy that so many hon. Mem-
bers have participated in the debate
on this Bill and what I have noticed
is that everybody has felt that the
Bill is not 5 controversial measure.
{There have Ween some common
pointg made. Thig is a very happy
finding forme, My friend Margaret -
also mentioneq about a few things.
I would like to take some of the
points together, About the changing
of the hame of the Victoria Memo-
rial ...

THE VICE-CHAIRMAN (PR.
RAFIQ ZAKARIA). That was com-
mon to all

SHRIMATI SHEILA KAUL: That
is what I said, Hon. Members will
recall that the Victoria Memoria] Hall
was erected with subscriptions re-
ceived from prindes, representatives
of landed gentry or zamindars, Euro-
peans and other mercantile classes.
Would Kasturba agree tg be asso-
ciateq with these classes of people?
Woulg this Victoria Memorial be a
fitting memorial to one who spent her
life in huts, with the gown-trodden,
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with the Harijans and the masseg of
India? Nefther marble nor crystal
glass can speak of the spirit that was
Kasturba’s. So I do not think anyone
of ug will agree to the name of Kas-
furba for it. Similarly, mention has
been, made about Netaji also. I would
like to mention... (Interruptions)

THE VICE-CHATRMAN (DR.
RAFIQ ZAKARIA). The Forward

Bloec people are themselves opposed
to it.

SHRIMAT] SHEILA KAUL. This
ig quite inappropriate, clubbing
Netaji’'s name to this Memorial.
Subhag Bose spent his life fighting
the vestiges of colonialism. However,
since thig Memorial is part of our his-
tory, and as members of the Consul-
tative Committee have repeatedly
said, more change of name will not
bring about changes in the nature of
the existing institution, I can assure
the House that we are taking steps
to convert this institution into a
period museum of 1757—1900, though
a mention was made just now that we
ghould take it up to 1950.

SHRI B. SATYANARAYAN
REDDY (Andhra Pradesh); Then
where was the neeq to change the
names of the roadg in the country?
Have you not decided to change the
names of the roads which were
nameq after the English rulers.

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Order, please.
Don’t interrupt, please.

SHRIMATI SHEILA KAUL: I
would appreciate very much if a
chance is given to me to reply, and
then you can speak, I will be here
for another hour if you want.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): There is no
question of his speaking. N

SHRI SHRIKANT VERMA
« dhya Pradesh): Sir, I suggest
that his name also should be changed.

SHRIMATI SHEILA KAUL: This
period from 1700 to 1900 is a perlod
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of 200 years and 1 would personally
feel that we can have g3 period
separately from 1900 onwardg for
our War of Independence and the
struggles that we have had for our
freedom; all these can be put together
from 1900 onwards in a different
museum, 2

I think Mrs. Margaret Alva asked
me about the budget of the museum,
The Central Government giveg for
staff, galleries and other things, on
the Plan side, Rs. 45 lakhs and on
the non-Plan side, Rs. 10.15 lakhs—
aJtogether Rs, 55.15 lakhs—annually,
and the West Bengal Governmenit
gives towards maintenance a paltry
sum of Rs. 25000, So if the Wes
Bengal Government also comeg for-
ward, perhaps things might be a
little better for us. Ang the budget
provision is less than one per cent of
the total allocation for the Educa-
tion budget.

Hon. Memberg have also mentioned
about the committee that will be
formed, There are seven ex-officio
memhers and seven expert members,
These expert members are historians
and people who are experts in the
findings of the historical examina-
tions. Previously it wag said that
anybody could become a member of
this committee. Bug it is not so now.
Now with this new Bill, only experts
will be there and people who can
help in the running of this memorial
The Minister of Education will no
longer be the Chairman of this Com-
mittee. Now the Chalrman will be
the Governor of West Bengal because
he will be there on the gpot to see
to the working of the whole thing.
The Chiet Justice of West Bengal
will be there to see to the day-to-day
working; it is the same thing about
the Secretary and others you find ir
thig Bill, -

About the working of the staf
union, T am sorry to say that it has
not been very helpful to us because
well, T do not want to criticise any
body here, but with the Governmen
that is there, you know, the CPT(M
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union, the Communist union, is not
helpful to the officers and the work
that is going on with the Central
Government. I am sorry about that.
But I hope that when people in
Bengal will have more time to pay
more attention to this, they will alse
see that these unions do not disturb
the work... (Interruptions)

SHRIMATI KANAK MUKHERJEE
(West Bengal): She will have to
substantiate it with facts, Thig is
absolutely wrong. (Interruptions)

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): This is her
opinion. (Interruptions).

SHRI DIPENDRABHUSAN GHOSH
(West Bengal); Mr. Vice-Chairman,
Sir, there is one assoclation, the
Victoria Memorial Employees’ ASsO-
- ciation. Everybody has got a right
to speak here, including the Minister
ahd the Members, but one should
speak on the basis of experience. I
have the experience of being the
President of that particular associa-
tion. I am alsoc a Member of the
Rajya Sabha here. Nowhere was
there any obstruction from this as-
sociation to the work of the Vic-
toria Memorial Hall. On the con-
trary there wag a very cordial rela-
tionship between the Employees’
Association and the Curator-cum-
Secretary of the Victoria Memorial
Hall. On every occasion there has
been talk, conversation and negotia-
tion on maintaining the institution.

SHRIMATI SHEILA KAUL: I do
not wish to dilate on this point. I
have a whole report of the work
that is done. I would like to carry
on with the other points,

The honourable Member, Shri
Shahi, also made a point that the
name of Victoria should be changed.
Mr. Bharadwaj mentioneq that it
had better be kept that way because
the future generationg will know the
cruelties that were perpetuated on
the Indians by the imperialist Te-
gime. This is part of history that
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the coming generations must know
by these names. Another honourable
Member gaid that there is a gtatue of
Victoria holding a baby. As was
mentioned, the guide wag not giving
good information, it must have been
perhaps the other part of Victoria.
She had so many childréen and
grandchildren. You may remember
her history, ghe had fourteen children.
Therefore, it wquld perhaps be better
to view it from that angle, her carry-
ing a baby in the lap. It is not that
Indians were this and that. It was
part of her nature, That is what I
personally feel in my own way.

I have galready mentioned that
there would be four persons nomli-
nated, who have expert knowledge in
the museum, There wil] be museo-
logists, historians and art historians.

A mention wag made about Sona-
marg also. The Bharat Chamber of
Commerce did give a suggestion that
we should have thig part and it would
cost about Rs. 40 lakhs, They were
willing to give Rs. 10 lakhs. It was
suggested that West Bengal would
give Rs. 5 lakhs, the Central Govern-
ment would also give Rs_ 5 lakhs and
the rest of Rs, 20 lakhs should be
borrowed from Allahabad Bank.
When we had this thing examined,
we found that for the present it
would not be able to lend in the same
way as Sonamarg or the Red Fort
here or Shalimarbagh in Xashmir,
because there the buildings are
separately done. You can take the
sound from orne place to another and
light from one place to another. But
here this is a huge building and it
will not lend ifself 4o beautifully as
in others. But still it is open to
suggeslion . . . ,

SHRI AMARPROSAD CHAKRA-
BORTY: On the open land; perhaps
you have not seen it.

SHRIMATI SHEILA KAUL: Open
land, I have seen. There should bhe
some building so that somebody is
coming out from this door and some-
body iy playing the music and so on.
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In Red Fort we have different bal-
conies and different places. May be,
in future we can go it, but just now
we have no idea about it

Sir, I have covered all the points.
I am very much obliged to you for
giving me this opportunity.

SHRI HAREKRUSHNA MALLICK:
Bvery State will also take the same
share.

- THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Now, the ques-
tion is:

“That the Bill further {0 amend
the Victoria Memorial Act, 1903,
as passed by the Lok Sabha, be
taken into consideration.”

The motion, was adopted.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): We ghall now
take up the Clause-by-Clause consi-
deration of the Bill.

Clause 2: Amendment of Section 2

SHR] SHIVA  CHANDRA JHA
(Bihar): Sir, I move:

4, “That at page 1, line 5, for
the words ‘Victoria Memorial’ the
words ‘Kasturha Memorial’ be subs-
tituted.”

6. “That at page 1, line 9, for
the words ‘Victoria Memorial’ the
words ‘Kasturba Memorial’ be
substituted.”

7. ““That at page 1, lines 19 and 20
for the words ‘Victoria Memorial’
the words ‘Kasturba Memorial’ be

substituted.” - "‘;W)

SHRI PYARELAT, KHANDEL-
‘WAL: Sir, T move:

5. “That at page 1, line 5, for
the words ‘Vietoria Memorial’ the
words ‘Netaji Subhash Bose Memo-
rial’ be substityted.”

The questions were proposed.
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ITHATSAN (ST THIE AwRET)
Aa fasrg geATgSr FHEY ¥ q¥ faw
¥ fa¥ ergw aE s far § a1 w4
fad fe wro #Y o=t & dred gaR
Reg? & | 9 ¥ GAE § W
# EL g grar g 1
As it is, we have taken 30 minutes
more than the time gallotted..,.

SHRI SHIVA CHANDRA JHA:
Why did you allow? Why did you
not restrict the time earlier?

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Will you please
listen to me first? It is a question
of conducting the House according to
certain time schedule decided by the
Business Advisory Committee, If
every time you are going to break
that schedule, then I do not think
you are either helping the House or
the Presiding Officer,

SHRIMATI MARGARET ALVA:
How can you deny him the opportu-
nity to speak on his amendments?

THE  VICE-CHAIRMAN. (DR.
RAFIQ ZAKARIA): Thig is not fair.
If that ig the attitude, every Bjll will
take six hours. Then let the Business
Advisory Committee decide accord-
ingly.

SHRI SHIVA CHANDRA JHA:
You kindly take it up ...

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): You are a mem-
ber of a recognised party. If you
have any grievance in thig regard, it
is up to you to take it up with your
leader or whip. ’

SHRI SHIVA CHANDRA JHA. &
have been' in the Lok Sabha. T said:
you dispense with the gecond reading.
You abolish the second reading. There
should ba.do second reading. But so
long ag there ig gecond reading, T have
the right to speak now on my amend-
ments. ’ .

THE VICE-CHAIRMAN (DR.

RAFIQ ZAKARIA). How do vou
expect the Bill to pasg through all



275 The Victoria Memorial [ RAJYA SABHA ]

[Dr. Ratiq Zakarial

the processes within one hour? Am
I a magician? If in the first reading
itself you take one and half hours,
how can' the Bill be passed in one
hour? How can we do it?

SHRI N.K.P. SALVE (Maharash-
tra): All the leaderg get fogether in
the Business Advisory Committee and
there the time is agreed upon. Now
it ig entirely in your discretion to
allow or not to allow a particular
Member to speak. You gre not bound
to explain to him. I object to your
explaining. Everything is now in
your discretion. Stop this explana-
tion.

oY far =g |7 : FE T T AT
I5TAY § WX W W qg qHEA g (6
. g GwEaT § & G §AA YA §, A9
g aTq &1 fasrad ugargsdy FHer ¥
T d AT IAF AT IR A7 q 4 5
qFa ALY aTa FAT S )

IAAETH (I1o THIF FF 7AT)
qG @ T AR WIZAT § ) T e
TXE U AT TEEE FTFHA § |

st forqr weg & WG &3 qT A
qATATE ;

THE  VICE-CHAIRMAN (DR
RAFIQ ZAKARIA). On every Bill in
the third reading gtage, you gend a
slip and you take ten minutes.

@ e w0 Ag g@ar g
zre afs% | e -
dafm v fawmr §  Tew HA

(st Warqm FAQ)  ARFAAEAT
ATE, A&l aF LA & AHSHLE &7, AT
ore g fava g aia % &, 39 faw a
I FT AIOT Y IFT & | WIT KT I
wfuare we< & o & g d fadaw
FENT 5 1o AT KHET I FT FF
¥ Hfea gas fau awaagla awag |
(Fm=en®) w1 FT T AT ATTA A
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T A8 W 3Y*w § fF oo |18 q1 WY
F1 FiE TF AF gway §, afeq uag
QT 7 F | 7T 7g B fF 1w wwAr
wHTHE 97 w7 A1fsg o g ez afen
&1 S | WO {5 aqr AT 91 99 &
ot srrasst Ay e g7 & 1§ wwmar
g % wIq q37 & wag 9T wAANadEr
gfaFc TR E |

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): I have allowed
him tp move his amendments.

1 AR arey (931 SaAwTene
Y, AR TS FEAT & |
SHRIMATI MARGARET ALVA:
All this ig waste of time.

THE VICE-CHAIRMAN  (DR.
RAFIQZAKARIA):. We are always
breaking the time schedule.

oY TiRATE AT | TTGVTERE AT,
SET aF AT S BT gEaed §, 98 QfEw
% guiga 3y ¥ fon 37 vehwed) sfee-
15T & | AT IOHT UF TE1 aFAT € 1.
T &Y &7 SigT aF qA17 &, AT HHEAE
wgiT A7 fFar &, et F Wil Al
FEEA FTH &1 oF faaz T fsig graifs
fadt qT Aty ®7 THIST G qEA
g1,

IyaAwTERs  (¥o e wwfvar)
UF IF IR A€ fwar a1 # OF
FHAT IAFT, AZ A1 AT FGAE? . . .

(v )
S TR e . 34T A 9T qE
T R fqqe [T, 78 TNIHT T T

ITHATETE (Mo THYE AFAT)
ora o fras o e |

st fova = | SO WTERST AR,
RrEAT faer TC 1F a1 H 400 HREHE
AT T 1967 § e qUTA AAT »TAN
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sfer @iy wizAg fafaee @t 41 )
F [IT AHEHT qT (AT I AT |
faar | F gaT § gHEEe 77 78 afearer
2 3@ aT AN F7 1 wraw wg fTmr o
aug A3l & 1w e Y =2 ¥ srawt
ey FLAT & A1 0w @ATgnn i &fse
Afen & fag wrarger At 10 faae g
oF WRSHT & fora | W17 IAFTOGT TG
FT AT § ! AGHA FEATE (]

wd Tvr g g fw g faaeitwan
ARSIV ATH §, SEF! FEIIAT T4
Fmfeas @ fear w0 | gt AT
& FgT fo weqTan widl St FT AW 7Y
st g7, 78 fRaeifar g amar
war § | wEgRar adr fagy sfaqt &
fag, weat & fag 14 fwar, ga% am
9T T@qr, & quAqr g 6 fagge aidt
fa=TITETTT F 2VF I&ET A1q gH AW &
amy @y & 4fF Aigasrg w6 9w
ey TTATH ITEATF G7 TF GHI FwaT
% 4 =R ag wfafaee g1, My faaawargy,
A AR AATFR G 1946—47 7 1
T TR AATATA TS Ga1 2T &Y, A3
FEF FTHIG GO FTATHEHT QT IAH
qraY TZ a1F 481 97 | Zafeq ag arg
Sodt g & a0fas wie wsT AE-
TSI J 997 fear 7 A FRQRET F
ATH §& TWT AMC | ag AT ST

FaQ 417 ag & f wxgear o
amifaa & gafae w@ar amarg fFIy
fgrgeara & fasaifar & oF =ar Jwx
FEEHTA . ., (TEuW)

ITEWTAL (FTo THIE FHIAT ) -
&t &, a1 fase g1 97 1 "9y VArAR
Sy wgra wfag . . L (ewEaT)

=it forery 71 . Iegi wTa gfeaT
FAF FAS F. . . (FAAR) FE@ &
NI & gfagre # qF A87 qor qE
e AT 1 3afag ag A4 faaga 3ag @ 2
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RFTST AT F78 TG I G F ATH 97
WY T ART AT § | FEIEAT T f2
frizz @A fag qIRIT I ATH F1 a8
FY & | ATH q8aA #1919 74T FleT § )
FY-GFETEH AT JAFT 4AqF Y W7 |
“FATET €T FT UFEF FEIE AT g1 AAT
grzafagaggayana ¥ gagma g (=
[T THFH| F&4 | FafST A Ho1ga
& f5 ‘faaeifar aaifwaa’ Y sog a7
‘FrEar watfee’ @ faar s |

ot oA} A @EEAE A1,
qU ag §Y wgAT & 7 &€ farey Aty
farqeara % 939 77 § | UF AW 3 WY
AT AT F1fgw | K gFAT g AT
JTEAT 4T |
THE VICE-CHAIRMAN (DR
RAFIQ ZAKARIA): Thank you I
hope Mr. Jha will take a lessun from

your example. Now, I will put the
amendments of Mr. Jha to vote.

The question is:

4, “That at page 1, line 5, for the
word ‘Victoria Memorial’ the words
‘Kasturba Memorial’ be substituted.”

The motion was negatived.
THE, VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): The question is:

6. “That at page 1, line 9, for the
word ‘Victoria Memorial’ the words
‘Kasturba Memorial’ be substituted.”

The motion was negatived.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): The question is:

7. “That at page 1, lineg 19 and 20,
for the wordg ‘Victoria Memorial’
the words ‘Kasturba Memorial’ be
substituted.” i

The motion was negatived.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): The question is

5. “That at page 1, line 5, for the
word, “Victoria Memorial the words
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‘Netaji Subhash Bose Memorial’' be
substituted.”

The motion was negatived.
THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): The question is:

“That Clause 2 stand part of the
Bill.”

The motion was adopted.
lause 2 was added to the Bill.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Now, I will go to
Clause 8. There are two amendments.

SHRI SHIVA CHANDRA JHA: Sir,
I move:
8. “That at page 2, line 35, for the

word ‘Victoria Memorial’ the words
“#Kasturba Memorial’ be substituted.”

- TN

‘SHRI PYARELAL KHANDELWAL:
Sir, I move;

9. “That at page 2, line 35, for
the words ‘Victoria Memorial’ the
.words ‘Netaji Subhash Bose Memo-
rial’ be substituted.”

The questions were proposed.

THE VICE-CHAIRMAN (DR.
"RAFIQ ZAKARIA): Now, I put the
amendment of Mr. Shiva Chandra Jha
to vote:

The question is:

8 .“That at page 2, line 35, for the
words ‘Victoria Memorial’ the words
‘Kasturba Memorial’ be substituted.”

The motion was megatived.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Now, I put the
. amendment of Mr, Pyarelal Khandel-
wal to vote.

The question is:

9. “That at page 2, line 35, for the
wordg ‘Victoria Memorial’ the wordg
‘Netaji, Subhash Bose Memorial’ pe
substitued.”

The motion was megatived.

(Amdt.) Bill, 1981 280

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): The question is:

“That clause 3 stand part of the
BilL"
The motion was adopted.
Clause 3 was added to the Bill.
Clause 4 was added to the Bill.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Now, we take up
clauge 1, There iy one amendment.

Clause 1 (Short title)

SHRI SHIVA CHANDRA JHA: Siry
I move:

3. “That at page 1, line 3, for the
words ‘Victoria Memorial’ the words
‘Kasturba Memorial’ be substituted.”

The question was put gnd the motion
was negatived,

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): The question is:

“That clause 1 stand part of the
Bill.

The motion was adopted.

Clause 1 was added to the Bill,

The Enacting Formula was added to
the Bill.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Now, we take up
the Title. There are two amendments,

Title

SHRI SHIVA CHANDRA JHA: Sir,
I move: '

1. “That at page 1, in the Title
for the words, brackets and figure
‘The Victoria Memorial (Amend-
ment) Bill, 1981’ the words, bracketg
and figure “The Kasturba Memorial
(Amendment) RBill, 1981’ be substi-

tuted.”

SHRI PYARELAL KHANDELWAL:
Sir, I move:

2. “That at page 1, in the Title
for the words, bhrackets and figure
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“The Victoria Memorial (Amendm-
ment) Bill, 1981’ the words, brackets
*and figure ‘Fhe Netaji Subhash
Bose Memorial (Amendment) Bill,
1981’ be substituted.”

The questions were proposed.

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Now, I put the
amendment of Shri Shiva Chandra
Jha to vote: - '

-The question is:

1. “That at page 1, in the Title
for the words, brackety and figure
“The Victoria Memorial (Amend
ment) Bill, 1981, the words, brackets
and figure ‘The Kasturba Memorial

. (Amendment) Bill 1981 be sub-
 stituted.

. The motion was negatived.

THE VICE-CHAIRMAN (DR,
RAFIQ ZAKARIA): Now, I put the
amendment of Mr, Pyarelal Khandel-
wa] to vote:

The question is:

“That at page 1, in the Title for
the words, brackets and figure.
‘The Victoria Memorial (Amend-
ment) Bill, 1981’ the words,
brockets and figure’ ‘The Netaji
Subhash Bose Memorial (Amend-
ment Bill, 1981’ be substituted.’

. The motiop was negatived,

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Now,
tions is:

“That the Title stang part of the

Bill.”

The motion was gdopted.

The Title was added to the Bill.

SHRIMATI SHEILA KAUL: Sir, I
beg: to move:

“That the Bill be passed.”
The question was propoSed.
ft fory =71 W © ITATERS AP,
ATH 93 FY G TF aTq & Iq 7§
 FEIFE IgEF IR LT T

the ques-
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THE VICE-CHAIRMAN  (DR.
RAFIQ ZAKARIA): You take almost
one-third time of the House,

ot fire =7 v @ ag Wik fan
TY<F FT TTT AT AT | g7 StAaq T
woga @At TIEd & 1w Ay g
A} F1ga A wAga wTAAT AT
fadYy w1 AT HIIIST

THE VICB-CHAIRMAN (DR
RAFIQ ZAKARIA): There are So
many Members who are anxious to
speak, But the Chief Whip did not
give their nameg because of the time
restrietion,

oft fre =72 & § gawr ogfen
gr3q IGAT AIZAT § | TRF WAL &
arR # 734Y, NG ey aqw@-q9E
¥ fa¥ garT =g § Wit fgedt 7w
mimgErT F fagardt & fod o gaa
o1 ) faaT 18T F W w21 sy gfags
FX T AT YAV, SRH AWAT HT | THH
GIA /1 q1d W agh ¥ AL | Fgr w4y
f gfaaa &1 #75 a@ar 8 gar |
gfaas # f&ST 5 78 | i F FW
£ a1 ITF FHST NI ST | THFT AGRT
ag g f& arfwad v ot F1at §, amAv
STUHET FT AASTAT AT § KT FAAT
¥ sfafafot 1 mfefaim ELCEGE]
grar & 1 zafed Jw gera § 9 & A
TE 99 G AT AT A (6 G F QHcTe &,
ST AT & THoMo & § AT Wl FEF
garae, duad § A usfafaaw
#§ <§ arfew saar &1 arEtfadoa g aF

SHRIMATI MARGARET ALVA:
Sir, I have just one suggestion to
make, I would like the Government
to consider the possibility of introduc-
ing one common Act for the entire
country to cover all the national
museums so that they could come
under one common rule with a cer-
tain amount of uniformity so that the

items can equally be exhibited. And I
would also suggest an all-India ser-

.vice to cover the museums and gli the
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historical monuments so that there is
no wastage of talent and the maxi-
mum use is made of the available
talent and the resources.

SHRIMATI SHEILA KAUL: I wish
to inform the hon. Member that we
are thinking on those lines,

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): The question is:

“That the Bill be passed.”
The motion was adopted.

—

THE ARMS (AMENDFPENT) BILL,
1981.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA):; Sir, 1 beg to move;

“That the Bill further to amend
the Arms Act, 1959, be taken into
consideration.”

5t farg =7r m (fage) : #fiwq,
TIH FRTA qAHZ |

IJTAATEAN ($To THEE STH¢WY) ¢
HqH AFENE & | F13 H ATOAT

You want to speak yourself and you
do not want others to speak.

SHRI SHIVA CHANDRA JHA: I
want them to speak but they don’t
speak., What can I qo?

SHRI YOGENDRA MAKWANA:
Sir, may I continue?

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Yes, please.

SHRI YOGENDRA MAKWANA:
Sir, there is an increasing tendency
in the crime situation in the country
and the crime is increasing day by
day. And the use of the fire arms in
crimes ig increasing, licensed as well
as unlicensed arms. Sir, the Bureau
of Police Investigation, Research &
Development has made a survey of it
and we have noticed that from 19723
to 1977 there is a double increase in
the use of fire-arms. From 4.8 per cent
for lakh of population in 1972 it has
went up to 9.1 per cent for lakh of
population in 1977. Now, this ig the
rate of increase in the crime situation
ang the use of fire-arms. The incid-
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ence of cognizable crimes increased by

nearly 17 per cent over the base year
of 1972. The increase in crime using
fire-arms in the corresponding period
was about 29 per cent. Now, the in-
volvement of the unlicensed grms has
been on a much larger scale than the
licensed arms. Bug even from 1972
to 1974 the use of licensed arms was
up by 22.8 per cent and that of un-
licensed arms by 28.8 per cent. In
1974, for every crime with a licensed
arm, there were ag many as five with
unlicensed fire-arms. Therefore, it has
become absolutely necessary to come
with amendmentg in the Arms Act,
1959 so that we can make it more
stringent and we can check the crimes
with the use of licensed s well as
unlicensed fire-arms. Some of the
amendments which I propose in this
Bill are as follows:

Sir, at present there ig no ceiling
on the possession of the fire-arms.
Now, we propose to impose a ceiling ot
maximum three fire-arms for self-pro-
tection, crop protection elc. Another
amendment which I propose to bring
about js that the present Act stipu-
lates that a report is to be made to
the District administration for the sale
or transfer of arms and ammunition
immediately after the transaction, He
hag to intimate of the transaction—
sale, purchase, etc. But there ig no
time or the Administration to check
up whether the licence is a fake
licence or a genuine one, whether he
is a genuine purchaser or not. So,
we are now introducing an intimation
of 45 days. Before disposing of the
licence or transfer or gale or pur-
chase, 45 days’ notice should be given
so that there will be gsufficient time
for the authorities to check, Then, Sir,
at present a person of 16 years’ of age .
is eligible for the possession of license.
Now we are increasing it to 21 years
so that the number of licences also
will decrease ang more mature men
will possess the licences. In the
present Act. . .

SHRI RAMAKRISHNA HEGDR
(Karnataka): How do you say that?

SHRI YOGENDRA MAKWANAY
Because with age maturity also comes.



